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KARNATAKA LEGISLATIVE ASSEMBLY 

FOURTEENTH LEGISLATIVE ASSEMBLY 

SIXTH SESSION 

(ADJOURNED MEETINGS) 
 

THE KARNATAKA TAXATION LAWS (AMENDMENT) BILL, 2015 
(L.A. Bill No. 07 of 2015) 

 

  

 A Bill further to amend certain taxation laws in force in the State of 

Karnataka. 

Whereas it is expedient further to amend certain taxation laws for the 

purposes hereinafter appearing; 

Be it enacted by the Karnataka State Legislature in the Sixty sixth 

year of the Republic of India, as follows.- 

1.  Short title and commencement.-(1) This Act may be called the 

Karnataka Taxation Laws (Amendment) Act, 2015. 

(2) It shall come into force with effect from First day of April, 2015. 

2. Amendment of Karnataka Act 35 of 1976.- In the Karnataka Tax 

on Professions, Trades, Callings and Employments Act, 1976 (Karnataka Act 

35 of 1976),-  

(1) in section 3, in first proviso to sub-section (2), for the words “sixty-

five”, the words “sixty” shall be substituted; and 

(2) in the schedule, in the entries relating to serial number 1, in 

column (2), the entries relating to item (d) and the corresponding entry in 

column (3) shall be omitted.  

 3. Amendment of Karnataka Act 22 of 1957.- In the Karnataka 

Agricultural Income Tax Act, 1957 (Karnataka Act 22 of 1957), in section 5, 

in sub-section (2), in clause (b), in item (iii), for the words “nine hundred”, 

the words “two thousand and fifty” shall be substituted. 
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STATEMENT OF OBJECTS AND REASON 

 

It is considered necessary to amend the Karnataka Tax on Professions, 

Trades, Callings and Employments Act, 1976 and the Karnataka 

Agricultural Income Tax Act, 1957 to give effect to the proposals made in the 

Budget and matters connected therewith and specifically to, 

 

(i) provide the benefit of exemption from payment of 

Profession tax to citizens who have attained sixty years of 

age and are considered as Senior Citizens. 

 

(ii) provide relief from payment of Profession tax by low 

salaried  persons. 

 

(iii) provide upward revision of replanting allowances 

considering the escalation in replantation expenditure 

incurred by coffee planters. 

 

 Hence,  the Bill. 
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FINANCIAL MEMORANDUM 
 

 

 There is no extra expenditure involved by the proposed measure.  

 
 

 
 

SIDDARAMAIAH 
Chief Minister 

 

 

P. OMPRAKASHA 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 
EXTRACT FROM THE KARNATAKA TAX ON PROFESSIONS, TRADES, CALLINGS AND 

EMPLOYMENTS ACT, 1976  
(KARNATAKA ACT 35 OF 1976) 

 

XXX   XXX   XXX 
 

3. Levy and charge of tax.- (1) There shall be levied and collected a tax on 
professions, trades, callings and employment for the benefit of the State. 
 
             (2) Every person who exercises any profession or calling or is engaged in any trade 
or holds any appointment, public or private, or is employed in any manner in the State, 
specified in the second column of the Schedule, shall be liable to pay to the State 
Government the tax at the rate mentioned in the corresponding entry in the third column of 
the said Schedule: 
             Provided that no tax shall be payable by persons  who have attained sixty-five 
years of age. 

 

XXX   XXX   XXX 
 

SCHEDULE 
 

Tax on Professions, Trades Callings and Employments 
 

SL.No. Class of persons Rate of tax 
1. 1. Salary or wage earners whose salary or 

wage or both, as the case may be, for a 
month is,- 
 (a) (X X X) 
(b) (X X X) 
(c) (X X X) 
(d) not less than Rs.10,000 
but less than Rs.15,000 
(e) Rs.15,000 and above 
 

 
 
 
(X X X) 
(X X X) 
(X X X) 
Rs.150 per month 
 
Rs.200 per month 

 
XXX   XXX   XXX 

 
 

EXTRACT FROM THE KARNATAKA AGRICULTURAL INCOME TAX ACT, 1957 
(KARNATAKA ACT 22 OF 1957) 

 

XXX   XXX   XXX 
 

5. Computation of the Agricultural Income,-  XX         XX       XX 
 (2) (a) Nothing contained in sub-section (1) shall be deemed to entitle a person 
deriving agricultural income, to the deduction of any expenditure laid out or expended, for 
the cultivation, upkeep or maintenance of immature plants (other than tea plants) from 
which no agricultural income has been derived during the previous year. 
          (b) Notwithstanding anything contained in clause (a),— 

XXX   XXX   XXX 
(iii) a person deriving agricultural income from land on which coffee is 

grown may, in lieu of the deductions referred to in items (i) and (ii), at his option exercised 
in writing, deduct from his agricultural income a sum of nine hundred rupees for every 
standard ton of coffee produced by him subject to a maximum of fifteen percent of the 
average total Agricultural income during the previous year and three years immediately 
preceding it towards expenditure for new cultivation, replanting and maintenance of 
immature plants and if the said expenditure is not incurred in that year the same may be 
carried forward for a period of five years beyond the year of assessment and any such sum 
which is spent for a purpose other than those specified above or which remains unspent for 
five years shall be treated as income of the year succeeding the fifth year: 

 

       XXX   XXX   XXX 
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